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ENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

"E.P, NO, 354/1994
MeAs NDW1761/1995

, in
D8, NDL1456/1990

New Delhi this the 6th day of February, 199,

HON'YBLE SHRI N, V, KRL SHNAN, ACTING CHAIRPMAN
HON'BLE SIT, LAKSHM SWAMINATHAN, FEZFBER (J)

In Re: Virender Singh & Ors, vs,
Union of India & Ors,

1, Kuppan S/0 Futiyan,
R/0 Jhuggi Ne,170,
Madrasi Ceolony, Jal Vihar,
Lajpat Nagar,
New Delhi,

2, furghesan 5/0 Suprayan,
R/0 Jhuggi No,328,
fadrasi Colony, Jal Vihar,
Lajpat MNagar,
New Delhi,

3. Mani 3/0 Sewa Cocmandar,
Nizamuddin, Near Railway
Station, New Uslhi, . vee

( By Shri Anis Suhrawardy, Advocats )
~Yersus=

1. Shri Masihuzzaman,
General Managser,
Northern Railway,

Baroda House, New Delbhi,

2. S5hri R, N, Agha,
- Djvisional Railway [Manager,
Northern Railway,
State Entry fpady
New Delhi, '

3. Shri Tribhuvan Gupta,

' Divisiomal Engineer, : .
Northern Railway, ORM Office,
State Entry Road,

New Delhi,

4, Shri Sunil Mishra,

Senior Divisional Personnel
Officer, Northern Railuay,
CRM Office, State Entry Road,
New Delhi,

5, Shri K. Ko Uohra,
Assistant Personnel Officer,
Northern Railuway, DRH Dffice,
State Entry Rpad,
New Delhi,

v

Petitioners
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6. Shri B, S, Pannu,
ALE.N, PGRS,
Northern Railuay,
Ambala Cantt,
7. Shri Jagdish Dutt,
P.U.I, PORS,
Northern Railuway, :
Ambala Cantt, ' «so Respondents

( By Shri R, L. Dhauan, Advpcate )

0 RB.ER (ORAL)

Shri N. V, Krishnan, Acting Chairman = |

The contempt batition'has been resisted by the
respohdents on the ground that it is barred by
limitation under Section 21 of the ﬁct. THB
petitioners have filed émlm.ﬂ.'SEBRing to claim how
the bar of limitatian doés not apply, The matter uas
heard today, The learmed counsel for the respondents
submitted that on the face of it, thea contempt
petition is barred by limifation. The learnad counsai
for the petitioners after being heard for some time
requested that the pstitioners be permiéted to

withdraw the petition on the ground that the relief

sought has already been given,though belatedly,

Permission is grantsd,

2, . The contempt petition is permitted to be
and is dismissed on that gyound.

withdrawn/ We zlsc make it clear that in case the

N

petitioners have any other grievance, it is open to

them tp sesk appropriate remedies in accordance with

law, . .
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( Smt, Lakshmi Swaminathan ) . ( No V., Krishnan )

Member (J) . Acting Chairman




